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The State Government had to share 25 per cent of the
project cost as per norms under submission projects. All
these proposals are still pending with the Central
Government. 2586 habitations in Cuddapah district.
342 rural habitations in Chittoor district and 178 brackish
water affected habitations in Sullurpel area of Nellore
distnct are deprived of the dnnking water trom a long
period.

|. theretfore. request the Union Government to clear
the above proposals and provide funds tor their
implementation,

(iv) Need to take steps to protect Sankosh and
Gangadhar river basins from going dry in Assam

SHR: BIJOY HANDIQUE (Jorhat) : It is a matter of
concern that the entire area of the Sankosh and the
Gangadhar river basins in Assam 1s in danger of going
dry due to proposed Sankosh River Multipurpose Project
in Bhutan. And the situation 1s being further aggravated
due to the proposed diversion of 13.000 cusecs of water
from the Sankosh to Farakka to augment the committed
water supply to Bangladesh under the Indo-Bangla Treaty
Thus a 143 km_ canal will be dug from the Bhutan point
ol the iiver 1o the Tecsta barrage. The treaty with
Bangladesh and agreement with Bhutan, no doubt,
deserves the nation's support. But while working it out.
planning has been done in a haphazard and irrational
way. The proposal to supply Sankosh water to Farakka,
an old proposal, has been protested by experts during
the last filteen years. And ever the agreement on
Sankosh Hydro-Electrical Project signed between India
and Bhutan in March 1996 was under consideration since
early 80s. An assurance given by the Government on
25th August. 1983 that the threat to the Manas zco-
system and particularly to the flora and fauna of the
entire area by the proposed dams on Sankosh and Manas
nvers which were then only in the investigation stage
would be examined. was not honoured.

And now the proposed Sankosh River Multipurpose
Project will not only be an ecologica!l disaster to Manas
National Park in Assam but also to Buxa tiger reserves,
Jaidapara Sanctuary, Gafumara national park and several
forest areas in the district of Jalpaigun in West Bengal
but also will cause an agricultural havoc by tuming several
areas in Dhubri and Kokrazhar districts of Assam and
eastern Coochbehar and other adjacent areas of West
Bengal into a stretch of more barren land.

| request the Union Government to rethink on both
these proposals.
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(v) Need to provide funds to the State Government
of Bihar for Industrial development of Aurangabad
district

[ Translation]

SHRI VIRENDRA KUMAR SINGH (Aurangabad) : Mr.
Speaker, Sir. Aurangabad district of Bihar State is the
most backward district of a backward State. The people
of this district are migrating to other places due to
prevailing unemployment and starvation.

No industry has been set up in Aurangabad. There
15 no other source of employment and pace of
development is slowing down. instead of picking up. The
per capita mcome of the prople is decreasing. After
acquiring the land under Industrial Growth Centre Scheme
in Aurangabad, though fencing has been done but no
effort 1s being made to set up any industry there till date.

Therefore. 1 request the Central Government to
allocate requisite funds to the State Government for
providing financial assistance to Aurangabad Growth
Centre so that more and more industries may be
established in this area as soon as possible.

(vi) Need to provide more facilities to Khadi and
Village industries

|English/

SHR!I T. GOVINDAN (Kasargoda) : Mr. Deputy-
Speaker, Sir, | would like to invite the attention of the
Government, especially the Minister of Industry towards
the pathetic condition of the village Industry of Khadi.
Last year, the Government reduced the rebate from
15 per cent to ten per cent and had completely withdrawn
Government purchase and the rebate on poly-vastra was
totally abolished. This had a disastrecus effect on Khadi
sale which decreased by more than Rs. 50 crore, resulting
in a loss of employment to 80,000 artisans. Khadi
institutions work on a ‘no loss, no profit' basis. As they
follow Gandhian philoscphy, they are not allowed to create
capital. The production and sale of Khadi is essential.

In this golden jubilee year of our Independence, Khadi
industry and millions of poor Khadi workers, mainly women
are suffering from unemployment and lower wages. Only
Government assistance can save this village industry from
ruin. The Government should see the potential of these
village industries to provide employment to lakhs of village
people, mainly women.

| request the Union Government to look into the
following demands of this village industry.

(1) Restoration of rebate at the level before 1995,

(2) The special rebate of 15 per cent should be
in addition to the normal rebate of ten per
cent.
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(3) Backlog of rebate arrears to be cleared
immediately.

(4) Rebate on Government purchases should be
restored.

(5) Condition of pre-audit of marketing institutions
fo clear rebate claims be removed.

(6) Provide sufficient working fund to the Khadi
institutions.

(7) Interest on village industries should be kept at
par with other sectors provided by NABARD
and 1t should in no case be more than
NABARD refinance rate with subsidy element.

(vii) Need to further probe into the death of Netaji
Subhas Chandra Bose

SHRI CHITTA BASU (Barasat) : Mr. Deputy-Speaker.
Sir, with your kind consent, | would like to make a
statement under Rule 377.

The disappearance of Netaj Subhas Chandra Bose
since Augus!t 18, 1945 eludes conclusive answer for the
people ot the country. India i1s a democratic republic and
the people have an inalienable right to know all about its
national hero of Netaji's stature.

The Government's latest stance in this regard was
stated by former Prime Minister, Late Morarji Desai on
August 28. 1978 while participating In the debate on this
subject in the Lok Sabha which is as under:

“The Shah Nawaz Committee and the Khosla
Commission hold the report of Netaji Subhas
Chandra Bose's death following a plane crash as
true. Since then, reasonable doubts have been cast
on the correctness in the two reports and various
important contradictions in the testimony of the
witnesses have been noticed. Some further
contempotary official documentary records have also
become available In the light of those doubts and
contradictions and those records. Government find
it difficult to accept that the earlier conclusions are
decisive.”

This statement clearly indicates that the Government
did not accept the report of Shah Nawaz Committee and
Khosla Commission as conclusive and decisive.
Consequently it indicates that there is room for further
probe.
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Recently, the Supreme Court of India, in its recent
judgement, on the issue of conferment of ‘Bharat Ratna'
‘posthumously’, stated “the Government had no material
to establish whether he (Netaji) was alive or dead after
plane crash in Taiwan on August 18, 1945"

This again leaves room for further investigations.

Under the circumstances. | urge upon the Government
to make a Statement containing the Government's views
in the light of the Supreme Court’'s observations on August
4, 1997.

(viii) Need to provide adequate funds to State
Government of Orissa for promoting tourism in
the State

SHRI SRIBALLAV PANIGRAHI (Deogarh) : Gifted with
abundant natural beauty, Orisca 15 one of the States,
most suitable for prometing tourism. Apart from the famous
golden triangle of Puri, Konark and Bhubaneshwar, there
are several other places having a lot of potentialities
which, if developed, will find places in the tourist map of
India. Hirakud Dam, Simlipal National Park, Padhanpat of
Deogarh, Vikramkhiole in Jharsuguda district. Leaning
temple of Huma. ancient Shiva temple of Kualo in
Dhenkanal district, Tikarpara, Niusinghmath and
Harishankar on the Gandhamardan mountain are a few
among many attractive places which need the attention
of the Government for development on priority.

| would request the Union Minister of Tourism to
look into the matter provide adequate funds to State
Government of Orissa in this regard soon.

MR. DEPUTY-SPEAKER : Now, we will take up Item
No. 10, Demands for Supplementary Grants (Railway).

13.468 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1997-98 — Contd....

[Translation]

THE MINISTER OF RAILWAYS (SHRI RAM VILAS
PASWAN) : Mr. Deputy Speaker, Sir, | would like to
thank all the hon'ble Members for participating in the
discussion on the Demands for Supplementary Grants of
Railways with keen interest, and giving important
suggestions. As | said yesterday, our Railway budget and
supplementary demands are so important that whenever
discussion is held, every hon'ble Member participates in



